
h 

s 
o. of 

Order 
Date of 
Order 

() 	- 
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S. 3 44•95 to be copoJ.flted to the post of 

There beirg breach of peace in the 

village for one reason or the other 

or simeone being involved in a  case 

of assault should not be 	ground to 

postpone or refuse issuing of 

upointrnent order to the petitioner. 

o our View there is Obsilutely 

no recson to withhold the appointment 

order UrIC at is directed that the 

petitioner shell be Uppointed fortwi 
or 	at any rate w it h in one wee k from 

the date of receiot f a copy of tis 

order to the post to which he was 

selected. 

1th these obseiatjons nd 

directions the aDlication is dispose 

of. N order -- s to costs. 	
/ 

V.1L. -hLU•cN 

i1•N 	( DIiI 	Iv 

4 Call 3.8.1995 along with 

Q.c179/95. 

ILMBR E'IN nR,%T IV) 

.8.95 	 Two weeks tingranted to file 

counter. Status qoo iq will MiktI. 

DL NBR ZMIMAT iV) 

Call on 23.8.1995 for hearing. 

MR 

call on 24.8.95 for hearing at re 

111Bi. (DMlNLTR4- T IST) 

6 21.8.9 

7 23.8.9 
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tA) 
- 	 ------,- 

No. of 	Date cl 	 Order with Signature 
Order Order 

'I 

cdjOuiCd tj 25.8.1995 at recruest 

after 

	

MMBaR (MJ iTR 	Vi) 

eard, '-ders reserved.( 	/ 
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